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C e n t r a l  A d m i n i s t r a t i v e  T r ib u n a l ,  Lucknow Bench, Lucknow 

O r i g i n a l  A p p l i c a t i o n  No. 385/2004 

t h i s  t h e  2nd day o f  November, 2004 

HON'BEL SHRI S .P .  ARYA, MEMBER (A)

1 . M i th le s h  Kumar S in g h ,  aged  a b o u t  47 

y e a r s .  P o s t a l  A s s i s t a n t ,  M ahanager P o s t  O f f i c e ,  Lucknow 

r / o  699, S e c to r  M-2, K u rs i  Road, A l i g a n j ,  lucknow .

2 . S ad re  Alam aged  a b o u t  45 y e a r s  son  o f  S r i  

Sham suddin , P o s t a l  A s s i s t a n t  A -P ark ,  Lucknow, r / o  

L -1 /1 3 6 -B , P r iy a  D a rsh a n i  C o lony , Lucknow-226020.

3 . Beena S r i v a s t a v a  aged  a b o u t  57 y e a r s  

P .A . ,  A P a rk  P o s t  O f f i c e ,  Lucknow.

4 . S e c r e t a r y ,  B .D .K .S . ,  lucknow  D i v i s i o n .

. . .A p p l i c a n t s

By A d v o ca te :  S r i  R .S .  Gupta

VErsus

1 . Union o f  I n d i a  th r o u g h  t h e  S e c r e t a r y ,  

D epartm en t o f  P o s t ,  Dak Bhawan, New D e lh i .

2 .  CHief P o s t  M a s te r  G e n e r a l ,  U .P . ,  Lucknow

3 . S e n io r  S u p e r i n te n d e n t  o f  P o s t  o f f i c e s ,  

Lucknow.

4 . S r i  Laxman S in g h , S e n io r  S u p e r in te n d e n t  

o f  P o s t  O f f i c e s ,  Lucknow.

5 . S r i  A .S . Chauhan, S .P .M , V ikas  N agar P o s t  

O f f i c e ,  Lucknow.

6 . S r i  M ast Ram, S .P .M . Chandganj P o s t  O f f i c e ,  

Lucknow.

7 . S r i  Abdul Hakim, SPM, D a l ig a n j  P o s t  

O f f i c e ,  Lucknow.

. . . O p p o s i t e  P a r t i e s

By A d v o ca te :  S r i  S .K . Pandey

ORDER (ORAL)

BY HON'BLE SHRI S .P .  ARYA, MEMBER (A)

The a p p l i c a n t s  w ere  w o rk in g  a s  P o s t a l

A s s i s t n a t s  i n  LSG (OTBP) from  d i f f e r e n t  d a t e s .  The

g r i e v a n c e  o f  t h e  a p p l i c a n t s  i s  t h a t  j u n i o r  t o  them

have been  a p p o in te d  a s  Sub P o s t  M a s te r  (SPM) b u t  th e y



have n o t  been  p o s t e d  a s  SPM. R e p r e s e n t a t i o n  made by 

them  have  n o t  y e t  been  d e c id e d .

2 . I  have  h e a r d  t h e  c o u n s e l  f o r  p a r t i e s  and 

p e ru s e d  t h e  p l e a d i n g s .

3 . The c o u n s e l  f o r  t h e  a p p l i c a n t  h a s  r e l i e d  on 

R ule  60 and 61 o f  t h e  P&T Manual Volume IV d e a l i n g

w i th  T r a n s f e r s  and P o s t i n g s .  R u le  61 p r o v id e s  t h a t  

an o f f i c e r  sh o u ld  nt>t> o r d i n a r i l y  be b r o u g h t  back  t o  t h e  

same D i v i s i o n .  The a p p l i c a n t s  f i n d  p l a c e  a t  S .N o s . 

114, 139 and 198 in  t h e  s e n i o r i t y  l i s t .  The o f f i c i a l  

who i s  p l a c e d  a t  S .N o. 234 h as  been  p o s t e d  a s  SPM 

n e g l e c t i n g  t h e  c la im  o f  t h e  a p p l i c a n t s  who a r e  s e n i o r  

t o  him .

4 . / Having h e a r d  t h e  c o u n s e l  f o r  t h e  p a r t i e s / i t

i s  found  e x p e d ie n t  i n  t h e  i n t e r e s t  o f  j u s t i c e  t o  d i r e c t

t h e  r e s p o n d e n t  No. 2 t o  d e c id e  t h e  r e p r e s e n t a t i o n

p la c e d  a t  Annexure No. 3 t o  1, a copy w hereo f  would

be f i l e d  by t h e  a p p l i c a n t s ,  w i t h i n  2 m onths i n
P civtiT 1—

a c c o rd a n c e  w i th  r u l e s  c o n ta in e d  i n  t h e  /m anual and 

e x t a n t  i n s t r u c t i o n s  i n  t h i s  r e g a r d .  A copy o f  t h e  

o r d e r  d e c i d in g  t h e  r e p r e s e n t a t i o n  be a l s o  made 

a v a i l a b l e  t o  t h e  a p p l i c a n t s .

5 . W ith t h e s e  d i r e c t i o n s ,  O.A i s  d i s p o s e d  o f  

w i th o u t  any o r d e r  a s  t o  c o s t s .

( S .P .  Arya) 

Member (A)

HLS/-


